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G.S.R. 970.—In exercise of the powers con-
ferred by section 87D, read with section 457 and 458
of the Merchant Shipping Act, 1958 (44 of 1958),
the Central Government hereby makes the following
rules, namely :—

1. Short title, commencement and application.—
(1) These rules may be called the Merchant Shipping
(Form of Particulars of Certificates and Employment)
Rules, 1980.

(2) They shall come into force on the date of
their publication in the Official Gazette.

(3) They shall apply to every citizen of India
obtaining a certificate of competency as defined in
clause (b) of section 87A of the Merchant Shipping
Act, 1958 (44 of 1958);

Provided that these rules shall not apply to any
person other than a citizen of India who has passed
cither the full examination in India or has passed a
part of the examination in his home country and
obtains a certificate of competency under the Act by
rcason of his passing the remainder part of the exa-
mination in India.

0

2. Definitions.—In these rules, unless the con-
text otherwise requires,—

(a) “Act” means the Merchant Shipping Act,
1958 (44 of 1958);

(b) “Form” means a Form set out in First Sche-
dule or the Second Schedule;

(c) “Schedule” means a Schedule appended to
these rules.

3. Particulars of certificate and employment.—
(1) Every citizen of India who obtains a certificate
shall furnish particulars with fespect to his certificate
and employment in the Form set out in the First
Schedule.

(2) Such particulars shall be furnished by every
citizen of India to whom these rules apply when he
receives the “Authority to Deliver a Certificate of
Competency” from the examiner.

(3) No examiner shall deliver the “Authority to
Deliver a Certificate of Competency” to any candi-
date who has passed any examination for a certificate
of competency unless that candidate has complied
with the requirement of sub-rule (2).

; 3 ‘ IN PART 1iI, SECTION 3, SUB-SECTION (i) OF THE GAZETTE OF INDIA,
T0 BE PUBLISHED IN 11, MOl 3. Sh ouC
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(4) Particulars in the appropriate Form so
received from candidates passing the examination
shall be transmitted by the examiner to the Director
General.

4. Periodical returns furnishing supplementary
particulars.—(1) Every citizen of India who has
furnished particulars as required by sub-rule (2) of
rule 3 shall furnish periodical returns to the Director
General in the Form set out in the Second Sche-
dule at an interval of twelve months from the date
of furnishing previous returns either in the Form set

out in the First Schedule or that set out in the Second
Schedule :

Provided that such particulars may be furnished
on the 30th day of June or 31st day of December of
any calendar year falling immediately after the date
on which particulars become due.

(2) No citizen of India shall remain under an
obligation to furnish particulars required by sub-
rule (1) if—

(a) he has been furnighing such particulars for a

period of seven years after obtaining the last
certificate of competency;

(b) he has ceased to be a citizen of India and
has sent a written communication to that
effect to the Director General with docu-
mentary proof therefor together with the
certificate granted to him under the Act;

(¢) he has died before the period prescribed in
Clause (a) is completed or

(d) he has left the sea career permanently.

Explanation.—For the purposes of clause (c), the
next of kin shall be under an obligation to send
a written communication to the Director-
General about the death of the deceased offi-
cer together with his certificate of competency
and, for the purposes of clause (d), a citizen
of India employed in any shore establishment
where his job requirements prescribe profes-
sional qualification as an essential attribute
shall not be deemed to have left professional
carcer permanently.

5. Penalties.—Any citizen of India to whom
these rules apply who contravenes any provision of
these rules shall be punishable with fine which may
extend to two hundred rupees and if the contraven-
tion is a continuing one, with further fine which may
extend to fifty rupees for every day after the first
during which the contravention continues.



THE FIRST SCHEDULE
[See rule 3(1) and 4(1)]
Form of Particulars of Certificates and Employment
Number
Port
PART A

For All Citizens of India Holding Certificates of Competency
1. Name of the holder of certificates
2. Name of Father ‘
3. Date of Birth
4. Grade of the Certificate

5. Number and date of the “Authority to
Deliver Certificate of Competency™.

6. Number and date of the Continuous Certi-
ficate of Discharge, if any.

7. Number and date of the Passport; if any. .
8. Number and date of Identity Card, if any.

PART B
For Navigating Officers(including Skippers and Second Hand) only

*1. (a) Institute in which pre-sea training was
taken.
(b) Duration of Training.
(c) Date of passing out from the Institutions

2. Company in the employment of which
qualifying sea service was completed.

3. (a) If any certificate of Competency of a
lower grade was obtained earlier, the
grade, number, date and place of issue
of that certificate.

(b) Details of sea service performed since
obtaining such certificate :

Name of the company, capacity and Period of service
performed :—

0

(ii)

(iii)

(iv)

)

PARTC
For Engineering Officers (including Engineers of fishing vessels) only

1. Whether—
(i) A Directorate of Marine Engineering
Training Cadet (four year Course)
or

(ii) A Directorate of Marine Engineering
Training Cadet (Graduate Entry)

or

(iii) Direct Entry (Graduate Engineer)
or

(iv) Direct Entry (Diploma holder)
or

(v) Direct Entry (Workshop apprentice)

*Note.—Where a direct entry apprentice has not availed of any pre-sea training,

2. (i) If a Directorate of Marine Engineering X Port :

Training cadet, the year of passing out
from that Institution.

(ii) If a Direct Entry Graduate Engineer, . Partt
a direct entry Diploma holder or a peric
direct entry workshop apprentice the culal
name of the workshop where qualifying nishe
workshop service was completed. cula
dule
3. When Part A of the Certificate of Compe-
tency was passed. =
! N
4. Company’ in the employment of which o
qualifying sea service for Part B was com-
pleted. 3
; ®
5. (a) If any certificate of Competency of a
lower grade was obtained, the nomen- (ii)
clature, number and date of such
certificate. (iii)
(b) Details of sea service performed since obtaining suc v
certificate :— i
e s )
Name of Company Period of service
performed —
0]
(i)
(iii)
(iv)
)

PART D

For All Citizens of India Holding Certificates of Competency

I hereby solemnly declare that to the best of my knowledge

and belief the information given in this document is true and
correct.

5 - R G Signature

Name of examiner in whose presence it issigned..............

Signature of theexaminer ................ .
PART E

To be Retained by the Citizens of India Furnishing the Particulars
for Reference Purposes

. Name.

. Number of Form.

. Port.
. Date on which the Form was signed.

vt B WO e

. Name of examiner in whose presence the
Form was signed.

6. Signature of the examiner.

THE SECOND SCHEDULE
[See rule 4(1)]
Form for Periodical Returns
1. Name
2. Grade of Certificate held
3. Number and the date of the Form (pre-

scribed in the First Schedule) in which
details were furnishedjto thelexaminer

he may leave column 1 blank.




tency

vledge

> and

ilars

.Portatwhichthedctailswa'cfm'nishcd

of sea-service performed in a

iod of twelve months since the parti-

culars referred to in column 3 were fur-

nished, or since particulars in the parti-

culars in the Form p_rascnbed in this Sche-
dule were last furnished.

Name of the shipping - Period of service
company or other employer
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6. T hereby solemnly declare that to the best of my knowledge
and belief the information given above is true and correct.

Date Signature
Place

To
The Director General of Shipping.

Note.—This form should be posted by registered post, ac-
knowledgement due, to the Director General of Shipping, Jahaz
Bhavan, Walchand Hirachand Marg, Bombay-400001. The ac-
knowledgement thereof received from the Director-General as
evidence of having furnished the required particulars to the Direc-
tor-General on due date should be carefully preserved.
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